
·r / 

~r 

CffiNTRAL ADMINISTRATIVE. TR IBU.NAL, JODHPUR BENCH, 
JODHPUR 

Date oforder : 17.2.1998. 

Ru!l·ha Ram Nayak ~/o Sh. Ganeshi L€tl, R,/o House No. 62 

Vidhya Park, Opposite Amenity Hotel, Jodhpur, at pre-

sf0 nt employed on the _post of Store Keeper in the off ic~_. 

of_ the Commandant, 6 F .o.P ., C/o 56 i\..P .o. 

• • • • • Appl ic€1 nt 

Vs. 

1. Union of India throu!j·h the Secretary to Government 

of Indiu, Ministry of Defence, Raksha Bhaw~n, New 

Delhi. 

2. The Director General of Ordina.nce Services,Master 

General of Ordinance Branch, Army l!11eadquarte.rs, D .I-I.Q. 

Post Off ice, New Delhi. 

3. The Commandant, 6th Field Ordinance Depot, C/o 56 

A.P.O. 

• • • • • Respondents 

. -. 
Mr. J.K.Kaushik, counsel for the applicant. 

"\ 

Mr. K • .s. N«~.h<ir, counsel for the respondents • 

. -. 
CORAM : 

HON'BLE I•ffi .• A.K.MISR...;J,,JUDICL'\L MEl-illER 

HON' BLE MR. GOPAL SINGH, ADMIIUSTR~\T IVE; H.fv'lEHBER. 

.-. 
PER:. HON'BLE MR. A.K.HISRA : 

The -.pplicant has ,filed this O~A. with Ute prayer 

that the respondents be directed to fix his pay in 
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• 2. 

~ccordance with the existim! rules and ~r~nt 15 

advance increments to the applicant with all conse-

quential benefits in terms of O.M. dated 8.2.1983 

re adw i th 0., M. dated 25 .. 11. 195 8. The respondents have 

filed thed.r reply in which in pca.'ra No. 3 it has been 

sta.ted that the applicant is only entitled for 10 

advance incrE?ments as he has rendered ten years Gompleted 

service in the pay scale of Rs. 260-400. 

2. We have heard the J_earned counsel for the 

p•rties. On 22.4.1997 it was ordered by the Tribunll 

that as per the reply the respondeRts should ! ive the 

benefits to the appl ica at. The matter Wi!S departmentally 

dealt with and it is said that on 6.11.1997,the compe-

tent authority has passed an order €Jrantin~ 10 advance 

increments to the iipplicant and further communication 
h-J .. t. ... ~ 

has been ~~ to the Commat1dant, 5 FOD, C/o 56 A.P.o. 

by the officiatin! Director {0£ Pars) by his letter 

dated 7. J.l. i 997 e nclos it:l$1 the letter of the Uro.der 

Secretarv to the Government of India dated 6.11.1997. . .. 
Both these letters have been placed before us for our 

perus•l. The lt'!tters have been taken on record. 

3. The learned counsel for the applicant submits 

that althou!h the applicant has cl~imed 15 advance 

increments in respect of fixation of his pay as per the 

rules, but his client would be satisfi~·d if 10 advance 

increments are ! ive n to the applicant with all conseque n-

tial benefits. 

4. From the two letters which have been presented 

before us today, the !riev•nce of the cpplicant sholi:l 
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• 3. 

,have been redressed by the department by fixin! his 

pay and payment of· arrears of pay a.nd allowances. 

It appears that the pendency o'f the O.A. probably is 

·the case for not firu~':lisin! the matter. We,therefor-e, 

direct the responden:}ts to fix the pay of t0-e applicant 

-~\, as per their-letters dated 6.11.1997 and 7.11.1997 and 

·\ 
'·\!r;lnt all consequential benefits includint! the arrears 

\· 
:of pay and allowances etc. to the applicant within a 

' I 

period of three months from today. ' 

5. The O.A. is, therefore, disposed of w~th no 

orders as to cost. 

( 
/ ''#: l-(~~~~-. 

GOPAL SINGH ) 
Administrstive Member 

jrm/cvr 

• • • 

~Av-
e A .K .MI.SP.J\ ) 
Judicial Ivlember 

- -·-- ---- ------
'--·- - -- --- ---- --- --- -- ----------- ----- -- - - ------- -- --



Part II and III d(.,stroyed t 
in my {;lresenc:e on .. ~ .. '").--:: ·3-- 'l_s,~ 
under 'the st1p2rvision of 
s~ction ofLic:er ( J ) as per 

or;z~/P-[.~~ 
S:.:ction officer (Record) 
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